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Central Administrative TrJbunaUPrincipal Bench

0»A, No, 405/96

Wbu, Delhi, this the 5th day of 3une,ig96

Hon'ble Srot. Lakshrni Suamina than, Re tuber (0)
Hon ble Sh, R,K,Ahooja, Pteniier (A)

Pladhukar Asnani,
c/o PB Section,
(Room No, 7l7,Akbar Bhawan),
Chankyapuri,New Delhi,
(In person) »Applicant

Ve rsus

>« Rao pendan t

ients

pr

Union of India through the
Secretary,
Flinistry of External Affairs,
South Block,New Delhi,

By Shri N»S,Ptehta,Advocate

CRDER (Oral)

By Hon'ble Smt, Lakshrni Swaminathan,Rainber (0)

Heard the applicant aho la p„3p„t

Shri N,s.nahta. learned counsel for the reepondente.
2. The grlouance of the applldant la that the respond.:
are not foUoelng the prlnoiplaa laid doun by the Constltrtlon
Bench Of Hon-ble Supreiae Court in R.K.Sabharual and Crs. He.
State of Punjab h Ors. (OT 1995(2^ SC 7cre\ ...

V  lyypu; SC 351) oath regsrsf to tho

reeeruation puota for SC/STa and hence he is not being o.„sipared
fer promotion to the post of Under Secretary as a general
category candidate,

3. Shri N.s.l%hta, leamed counsel for the respondento
has eiUbitted dhat in eieu of in. ̂ 3,^ that a reuieu petition
has been filed by the niniatry of Hailuaye In a similar case
(D,C.Rallickvs, Union of InHia x o

'  1B96(,JSC „r)'Which is still pendino ein the Supreme Ceurt, the reepcndento had
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not reflecting the judcecent of
tno Sopre™ c.Pt in Sehhai„el., case (aopca). „e f„rthep
ouh^te that the, natter ia ondet coneideratien far
- cenaoltation eith the concerned «niatrie3 and in the gean
ti«s the resptndente had no alternative hut to folrcu the
existing DflPAT guidBllnet, .a MJBxines to work out fho iout the total vacancies of

H-Jr, foirlv suhoitted that the 39 poete at preaent occupied
by the reserved class of SC/ST officers in

'  ̂ accordance yith thoexisting D0P4T instructions nJTotions ar^excess of 22^55 reservation
permissible for this category.

In the above circumstances, this 0,A is hIo
9  .u«H, 13 disposed of

with the foUowing directions*
The respondents are dirertpH f« ,directed to foUcu, the judgeoant

o  the Hon'ble Supreme Court in Sabhan„p7« /t AH :>abhanaal®s case (supra)
immediately and without any furfhpr, iany further delay and no posts in
the general guot, ehell he filled up contrary thereto.

The M. Is alrouod. No order as to costs.5.

takshmi J
Ptetsber (3)

(R«K, AhoD^.^^Pbrabpr<^ (Smt. Ukshmi Swaoin^n)
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